
Challan Vehicle No. : DL11SB8022
PS S P Badli 
Shambhu Nath vs. State 
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the applicant through VC.

Since, the  applicant is not present today, re-list for 29.07.2021.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 339/21
PS S P Badli 
State Vs.  Shankar
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the accused through VC.

Vide this order, I shall decide the bail application moved on behalf of

the accused Shankar.

Reply filed by the IO.

Arguments heard. Record perused.

It is argued by the Ld. Counsel for the accused that the accused has

been falsely implicated in the present matter and he has nothing to do with the

alleged offence.

Ld. APP for the state has argued per contra and has opposed the bail

application on the ground that investigation is at initial stage and alleged offence is

serious in nature. 

Submissions heard. Record perused.



 ::2:: 

The court is mindful of the fact that as a general rule it is the bail and

not the jail, which is the right of the accused. However, the right of the accused

must be balanced with the general interest of the society and the fairness of the

investigation.  

In the case at hand, accused has been in JC since 17.06.2021. Perusal

of  previous involvement  record reveals  that  accused is  a  habitual  offender  and

involved in many matters of similar nature. Considering the nature and severity of

the  allegations  against  the  accused  and  the  fact  that  offence  u/s  413  IPC  is

punishable  upto  imprisonment for life, I do not deem it fit to grant the benefit of

bail to accused Shankar. Hence, the bail application is hereby dismissed.

Copy of order be sent to whats app of Ld. Counsel for the applicant at

his request by electronic mode. 

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 119/21
PS S P Badli 
State Vs.  Naresh @ Ritik
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the applicant through VC.

Application for early hearing and consideration of charge sheet in the

present matter has been moved on behalf of accused.

Let, charge sheet be put up for consideration on 29.07.2021.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 249/21
PS S P Badli 
State Vs.  Anuj Jain
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the applicant through VC.

IO-SI Udai Singh through VC.

Both sides sought some time to advance arguments in view of the

recent orders/judgments passed by the Hon'ble High Court of Delhi.  Time granted.

Put up on 07.08.2021.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 249/21
PS S P Badli 
State Vs.  Anil Jain
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the applicant through VC.

IO-SI Udai Singh through VC.

Both sides sought some time to advance arguments in view of the

recent orders/judgments passed by the Hon'ble High Court of Delhi.  Time granted.

Put up on 07.08.2021.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 249/21
PS S P Badli 
State Vs.  Anil Jain
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the applicant through VC.

IO-SI Udai Singh through VC.

Both sides sought some time to advance arguments in view of the

recent orders/judgments passed by the Hon'ble High Court of Delhi. Time granted.

Put up on 07.08.2021.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



CC No. 4650/19
PS S P Badli 
Deepak Goel vs. Raj Kishore Bhardwaj
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble High

Court of Delhi followed by office order no. 22540-22583/F2N(1)/Admn/North/RC/2021

dated 23.07.2021 of Ld. District and Sessions Judge (North) Rohini, all matters are

being taken up through Video Conferencing.

Regular stenographer is on leave today.

Present: Sh. Arvind Singh, ld. Counsel for the complainant through VC.

An application  for  pre-ponement  of  date  has  been  moved  on  behalf  of

complainant.

Ld.  Counsel for  the complainant has stated that  NDOH in the matter is

25.10.2021 and due to the long date, the complainant shall suffer from loss if the matter is

not pre-poned.

Submissions heard. Application has been perused.

In my opinion,  no ground for pre-ponement of the matter is made out. The

application  stands dismissed. 

Separate application u/s 143A of NI Act has also been filed on behalf of the

complainant. 

The application be put up on the date already fixed i.e. 25.10.2021 along

with file.

Copy of order be sent to whats app of Ld. Counsel for the applicant at his
request.

                            
          (Tapasya Agarwal)             

MM, North District             
    Rohini Courts, Delhi/27.07.2021



EFIR No. 177/21
PS S P Badli 
State Vs.  Vijay @ Bittoo
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the accused through VC.

This is an application for release of personal belongings moved on

behalf of the accused/applicant.

Heard and report perused.

Jamatalashi articles be released to the accused upon due verification

of his identity by SHO/IO, as per seizure memo and as per rules. 

Application is disposed of accordingly.

Copy of order be sent to whats app of Ld. Counsel for the applicant at

his request.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 475/16
PS S P Badli 
State Vs.  Ram Ummed Rai
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the accused through VC.

Fresh bail bonds received. Verification report was called. Perused. 

In view of the verification report, bail bonds considered and accepted.

Accused be released from custody if not wanted in any other case.  

Surety is directed to place on record  original RC once  the physical

functioning of the court resumes. Bail bond be disposed off accordingly. 

Copy of order be sent to whats app of Ld. Counsel for the applicant at
his request.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021



FIR No. 474/21
PS S P Badli 
State Vs.  Rakesh
27.07.2021

Through Webex Video Conferencing

In compliance of order no. : 438/RG/DHC/2021 dated 22.07.2021 of Hon'ble

High  Court  of  Delhi  followed  by  office  order  no.  22540-

22583/F2N(1)/Admn/North/RC/2021  dated  23.07.2021  of  Ld.  District  and

Sessions Judge (North) Rohini, all matters are being taken up through Video

Conferencing.

Regular stenographer is on leave today.

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through 

VC. 

Ld. Counsel for the accused through VC.

Fresh bail bonds received. Verification report was called. Perused. 

In view of the verification report, bail bonds considered and accepted.

Accused be released from custody, if not wanted in any other case.  

Surety is directed to place on record original  RC once the physical

functioning of the court resumes. Bail bond be disposed off accordingly. 

Copy of order be sent to whats app of Ld. Counsel for the applicant at
his request.

         
                   (Tapasya Agarwal)

MM, North District             
    Rohini Courts, Delhi/27.07.2021


